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CENTRAL ADMIN ISTRAT IVE TRIBUNAL
BANGALORE BENCH -

S e e e

Seconéd Floor,
Commercial Complex,

Indirenagar,
RANGALCRE -~ 560 03¢,

Datgd_: : 4APR ?995

o APPLIGATIQN NO.. 749 of 1995,

APPLICANTS Smt. G,Jayamma F. A.

v/S. |

i

RESE&NDENTS Yhe Bevtetary,Mlnlstry of Health and

To

'“M-'—. o f
L Stay Frder/Iﬁtrrlm Order, passed by thlSITrlbUﬂal in-the abov« 4<

= 9@,{,@.& o

hslulﬁs&

1.

2.

Subject -

mentloned appllcatlon(

‘ Family Welfare,New Delhi & two others. '

Srl‘Harlkrlshna S. Holla,Advocate,
No.34/3,Second Floor,Fifth Main,

| Gandhlnagar Bangalore~560009.

Srth Vasudeva Rao, Add1.CGSC,
ngh Court Bldg,Bangalore-l.

h Ferwardlng copies of the Orders passed by the
Central Admlnlstratlve Tribunal, Bangalore—38.

== XXX
Please’ flnd enclosed ber'w1th a copy of the Order/
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. CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH.

ORIGINAL APPLICATION NUMBER»749 OF 1995

| TUESDAY, THIS THE 28TH DAY OF HARCA,1995.

r.|T.V .Ramanan, = . I rember{A)

. Smt.G}Jayamma, F.A

D/o late Gangappa,
Disp &0;2, vialleswarai, : »
Bangadore-5060 003 ' : .. Applicant.

the

~Union of India by

(By Advocate Shri H.K.S.Holla}

V.

Health Secretary,
riinistry of Health & Family
Welfare, nNirman Bnavan, New Delhi,

The Director, - , : ’ g
Cé1tral Government Health Scheme,
Nﬁrmdn Bhavan, iew Delhi.

Ihe Deputy Director,
Central Government iHealth Scheme,

Infantry Road, Bangalore-560 001. o Respondents.
By Standlng Counsel Sari ii.Vasudeva Rao;
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hn this- application under Section 19 of tnefAdu11lstrat1ve
. : uf‘ v Y
Tribunals Act,1985, the appllcant nas soul ht rellet vis-a- %Ls~
"’Jl} wren 1o fio I‘”Qé ' A —'
order of ¢esp@ fideaty; s blgated 21- b—1992 vy wnrth~{ue leuve
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sdnctluned to the, ay{)llcar}fn%n medical grounds D) tne sauu«dutho—
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rity |stands cancelled and tne period of absence fr@ “duty is

treaved as dies non. Tnis case is5 ia all fours witn.tne case : o

b . e L Cm teim
decided by tnis Tribunal in ~.LAKSHsANA REDDY v. UsaIOn OF INDIA -

| ' A
Aund PTHEHS [O.A.RO.ISSS of 1994 decided on 18—01—1995]. The

lgarnea COUﬂbCl fur the ”resyondentb po;ntb out
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in the application earlier disposed of by this Tribunal referred
to supra.’ But, there also the delay was overlooked and condoned.
Similar treatment is called for herein too.

2. Abiding by the order earlier passed:hyltnis Tribunal
in Lakshmana Reddy's case supra, I guash the endorsement at

Annexure-Al and maintain that the leave sanctioned to the appli-~

cant would ﬁtand. An; salary recovered by the authorities from

the applicant on this account will have to be paid back to hih .

within a month from the date of receipt of a copy of this order.

3. This appllcatlon is dec1ded accoralnbly.' No costs.
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